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Competition in the ficld of higher education

+*685, SHRIMATT SAVITA SHARDA : Will the Minister of HUMAN
RESQURCE DEVELOPMENT be pleased to state

(a) whether there is any proposal under consideration of Government for
aliowing Indian Universities to sign contract with foreign universitics 1o deal
with the increasing competition in the field of higher educaticn;

(b} if so, the details thereof, and
{¢) by when the final decision is likely to be taken in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (DR. MURLI
MANOHAR JOSHI} : (a) to (¢) Indian Universities are permitted to enter into

tOriginal notice of the question was received in Hindi.
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Memorandum of Understanding with the foreign universities with prior
approval of the competent authority. In the case of Central Universities, the
competent authorify is the Ministry of Human Resource Development and in
case of State and Deemed Universities, it is the State Government and Univer-
sity Grants Commission respectively.
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Support prices of agricultural products
+686. SHRI SUKHDEV SINGH LIBRA :
Dr. ABRAR AHMEDY :
Will the Minister of AGRICULTURE be pleased to state :

(a) whether Government propose to authorize the State Governments to fix
the minimum support price of agricultural products which do not get the ex-
pected price and the loss suffered would be shared by the State Governments
and the Central Government; and

(b) if so. the details thereof?

THE MINISTER OF AGRICULTURE (SHRI AJIT SINGH) : (a) No, Sir.

{b) Does not arise.
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tThe question was actually asked on the floor of House by Dr. Abrar Ahmed.
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